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THE INTERNATIONAL AIRPORTS AUTHORITY ACT, 1971

~ No. 43%0F 1971

'[8th December, 1971]

An Act to prov1de for the constitution of an authonty for the
management of certain aerodromes whereat international air
transport services are operated or are intended to be operated

~— and for matters connected therewith. ‘

BE it enacted by P'arliament‘ in the Twenty-second Year of " the
Republic of India as follows; —

CHAPTER 1
.PRELI.ZMINARY

1. (1) This Act may be called the Internatlonal A1rp~ort< Authority
Act, 1971, :

(2) It shall come into force on such date! as the Central Government
- may, by notification in the Official Gazette, appoint.

(3) It applies, in the first instance, to the aerodromes of Bombay
(Santa Cruz), Calcutta (Dum Dum), Delhi (Palam) and Madras (Meen'arn-
- bakkam) and the Central Government may, by notification in the
- Official Gazette, apply the provisions of this Act to any other aerodrome
whereat international air trarisport services are operated or are intended

to be operated and with eﬁect from.such date as may be: spec1ﬁed in
the notification.

_ . 11-2-1972: mde Notification S.0, 87(E), dated 1- 9. 1972, the Gazette of
Indla Extraordlnary, Pt. 11, Sec. 3(ii), - p. 225,

231

Short title,

commence-

meht and
‘applica-
tion.



Defini-
tions,

Constitu-
tion an
incorpora-

Authority.

232 International Airports Authority AcT 43]

2. In this Act, unless the context otherwise requires,—

(a) “airport” means an aerodrome as defined in clause @)
section 2 of the Aircraft Act, 1934 and to which this Act apphes or
is made applicable;

:(b). “airstrip” means . an area -used or intended . to be used for
the landing and take-off of aircrafts with short take-off and landing
characteristics and includes all buildings and structures thereon or
appertaining thereto;

(c) “Authority” means the International Airports Authority of
India constituted under section 3;

(d) “Chairman” means the Chairman of the Authority;

{e) “heliport” means an area, either at ground level or ele-
vated on a structure, used or intended to be used for the landing and
take-off .of helicopters and includes an area for parking helicopters
and all buildings and structures thereon or appertaining thereto;

(f) “member” means a member of the Authority and includes
the Chairman but for the purposes of section 4, 5, 6 and.7 does ot
include the ex-officio- member referred to ‘in clause (b) of sub-sec-
tion (3) of section 3;

; (9 “prescribed” means prescribed by rules made under this
Act; -and

(h) “regulations” means regulations made under this Act.

CHAPTER II

‘THE INTERNATIONAL AIRPORTS AUTHORITY OF INDI1A

3. (1) With effect from the commencement of this Act, the Central
“Government shall constitute an authority to be called the International

tion of the Airports Authority of India.:

- (2) The 'Authorlty shall be a body corporate by the name aforesaid

) '.having perpetual succession and a common seal, with power, subject to

.the: provisions of this Act, to acquire, hold and dispose of property both

movable and immovable, and to contract and shall by the said name sue
and be sued.

(3) The Authority shall consist of—
fa) a -Chairman to-be appointed by the Central Government;
(b) the Director-General of Civil Aviation, ex-officio;

(c) not less than six and not more than thirteen members te
be appointed by the Central Government.

(4) The Chairman  shall be a whole-time member and the other’

members referred to in clause - (¢) of sub-section (3) may. be appointed

- 88 whole-time or part-time members as the Centiral Government may

think fif.

b e et e weeeie i o

22 of 1934.




or .1971] - International Airports Authority - 233

(5) The names of persons appointed as members shall be notified by
the Central Government in the Official Gazette.

(6) During the temporary absence of the Chairman, the Central Gov-
ernment may- appoint another member to act as the Chairman.

- 4. A person shall be disqualiﬁed for being appointed as a member if
he— : '

(¢) has been convicted and sentenced to imprisonment for an

offence, which, in the opinionk of the Central Government, involves
moral turpitude; or

(b) is an undischarged insolvent- or

(¢) is of unsound mind and stands so declared by a competent
Court; or

(d) has been removed or dismissed from the service of the Gov-
ernment or a corporation owned or controlled by the Government; or

(e) has, in the opinion of the Central Government, such financial
or other interest in the Authority as is likely to affect prejudicially
the discharge by him of his functions as a member.

. (1) Subject to the provisions of section 6, every member shall hold

ofﬁce for a period of three years from the date on whlch he assu es
. office:

Provided that the Central. Government may—

(a) terminate the appointment of any whole-time member, who
‘is not a servant of the Government, after giving him notice for a
_period of not less than three months or in lieu thereof on payment

of an amount equal to his salary and allowances, if any, for a period
- of three months;

(b) terminate the appointment of any part-time member who
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is not a servant of the Government after giving him notice for such -

period as may be prescribed; and

‘ (c) terminate at any time the appointment of any member who
is a servant of the Government.

N _(2) The other conditions of service of the members shall be such as
may be prescribed. :

(3) Any member may resign his office by giving notice in writing for
such period as may be prescribed to the Central Government and, on
such resignation being notified in the Official Gazette by that Govern-
ment, such member shall be deemed to have vacated his office.

. (4) A casual vacancy caused by the resignation of a member unde.r
sub-section. (3) or otherwise may be filled by fresh appointment and the
- person so-appointed shall hold office for the remaining period for which

the member in whose place he is appomted would have held office,
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6. The Central Goverriment shall remove a member if he—

() becomes sub]ect to any of the disqualifications mentioned
in section 4: :

-Provided that no member shall be removed on the ground that

hie has become subject to the disqualification mentioned in clause (e)

- of that section, unless he has been given a reasonable opportunity of
bemg heard in the matter; or '

(b) refuses to act or becomes _incapable of acting; or

(c) is, without obtaining leave of absence from the Authority,
~absent from three consecutive meetings of the Authority; or

(d) in the opinion of the Central Government, has so abused his
position as to render his continuance in office detrimental to the
public interest: '

Provided that no member shall be removed under this clause '

unless he has been given a reasonable opportunity of being heard in
the matter.

7. Any person ceasing to be a member shall, unless disqualified
under section 4, be eligible for re-appointment as such.

8. (I) The Authority shall meet at such times and places and shall

" specified after consultation with the Chairman in such rules, shall be

at its meetings (including the quorum at meetings) as may be provided
by regulations

(2) The Chalrman or, if for any reason he is unable to attend any
meetmg, any other member chosen by the members present at the

- meeting, shall preside at the meeting.
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3) Al questlons which come up before any meeting of the Au-thorlty
shall be decided by a majority of the votes of the members present and
voting, and, in the event of an equality of votes, the Chairman, or in his

absence, the person presiding, shall have and exercise a second or casting
vote.

9. No act or proceeding of the Authority shall be deemed to be invalid

by reason merely of any Vacancy in, or any defect in the constitution of,
the Authority

g
) .
A

10. ‘(1) For the purpose of enabling it efficiently to ‘discharge its
functions under this Act, the Authority shall, subject to the provisions
of section 12 and to such rules as may be prescribed in this behalf, appoint
(whether on, deputation or otherwise) such number of officers and other
employees as it may consider necessary:

/

Provided that the appointment of such. category of officers as may be .
specified after- consultation with the Chairman in such rules, shall be
sub1ect to the approval of the Central Government

N
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(2) Subject- to the provisions of section 12, every officer or other em-
ployee appointed by the Authority shall be subject to such conditions of

- service and shall be entitled to such remuneratmn as ‘may be determmed
- 'by regulations.

.

11. In the discharge of its functions under this Act, the Authorlty shall Auth’ority‘ '

act so far as may be, on business principles. - to. act on
' T ) 7 business
e d CHAPTER IIL o D principles.

PROPERTY AND CONTRACTS

12 (1) Save as otherwise provided in sub-section (2), as from such transfer
date! as the Central Government may appoint by notification in the of assets
Official Gazette in relation to any airport— and

. ) .. liabititi
(a) all properties and other assets vested in the Central Gov- O? C"eix:'::l
ernment for the purposes of the airport and administered by the Govern-
Director-General of Civil Aviation 1mmedlate1y before such day shall ment to

: the
‘ vest in the Authority; Autho-
(b) all debts, obligations and liabilities incurred, all contracts rity.

entered into and all matters and things engaged to be done by, with,
. or for the Central Government immediately before such day for or in
connection with the purposes of the airport shall be deemed to have

been incurred, entered into and engaged to be done by, W1th or- for
the Authority;

(¢) all non-recurrmg expenditure incurred by the Central Gov-
ernment for or in connection with the purposes of the airport up to
such day and declared to be capital expenditure by the Central
Government shall, subject to such terms and conditions as may be
determined by the Central Government, be treated as the Capltal
provided- by the Central Government to the Authority;

-(d) all sums of money due to the Central Government in relation
to the airport immediately before such day shall be deemed to be due
to the Authority; '

' T (e) all suits and other legal proceedmgs instituted or which

s ~ could have been instituted by or against the Central Government

L *  immediately before such day for any matter in relation to the airport
may be continued or instituted by or against the Authority; '

(f) every employee holding any office under the Central Govern-
ment immediately before such day.solely or mainly for or in connec-:
tion with such affairs of the airport as are relevant to the functions
of the Authority under this Act shall be treated as on deputation
with the Authority but shall hold his office in the Authority by the
same tenure and upon the same terms and conditions of service as

‘respects remuneration, leave, provident fund, retirement or other

terminal benefits as he would have held such office, if the Authority
‘had not been constituted and shall continue to do so until the Central
Government, either on its- own motion or at the request of the
Authority, recalls such employee to its service or until the Authority,
with. the concurrence of the Central Government, duly absorbs such
" employee in its regular service, whichever is earlier:

11-4-1972: wvide Nofification WNo. S.0. 168(E), dated 24-2-1972, Gazette -
of India, Exiraordinary, Pt, II, Sec. 3(ii), p. 189, in relation to the aero-
dromes of Bombay (Santa <Cruz), Caleutta (Dum Dum), Delhi (Palam.
and Madras (Meenambakkam). ; ) o |
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Provided that during the period of deputation of any such em-
ployee with the Authority, the Authority shall pay to the Central
Government, in respect of every such employee, such contribution
towards his leave salary, pension and gratuity as the Central Govern-
ment may, by order, determme

i

Provided further that any such employee, who has, in respect of
the proposal of the Authority to absorb him in its regular service,

intimated within such time as may be specified in this behalf by the

the

Authority his intention of not becoming a regular employee of the

Authority, shall not be absorbed by the Authority in its regular
service,

s from the date determined by the Central Government under
) As £ the date det ined by the Central G t und
proviso to sub-section (2) of section 16,—

(@) the equipnient and appli'an_ces Vrelatin'g to air navigation
services and the buildings used exclusively for such services imme-
diately before such day shall vest in the Authority;

(b) all debts, obligations and liabilities incurred; all contracts
entered into and all matters and ‘things engaged to be done by, with,
or for the Central Government immediately before such day for or

~ in connection with air navigation services shall be‘'deemed to have

been incurred, entered into and engaged to be done by, with, or for
the Authority; '

(c) all sums of money due to the Central Government for or ih
connection with air navigation services immediately before such day
shall be deemed to be due to the Authority;

(d) all suits and other legal proceedings instituted or which
could have been instituted by or against the Central Government
immediately before such day for any matter in connection with air
navigation services may be contlnued or 1nst1tuted by or against the

"Authority;

- 4

(e) every ' employee holding  any office “under the Central
Government immediately before such day solely or mainly for or in

.connection with air navigation services shall be treated as on deputa-

tion with the Authority but shall hold his office in the-Authority by
the same tenure and upon the same terms and conditions of service ag
respects remuneration, leave, provident fund, retirement or wother
terminal benefits as he would have held such office if the Authority
had not been constituted and shall continue to do so until the Central
Government, either on its own motion or at the request of the
Authority, recalls such employee to its service or until the Authority,
with the concurrence of the Central Government, duly absorbs such
employee in its regular service, whichever is earlier:

Prbvided that during the period .of deputation of any such em-

. ployee with the Authority, the Authority shall pay to the Central -

Government, in respect of every such - employée, such contribution
towards his leave salary, pension and gratuity as the Central Gov-
‘ernment may, by order, determine:
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Provided further that any such employee, who has,.in respegt of
the proposal of the Authority to absorb him in .its regular service,
intimated w1th1n such: time as may be spemﬁed in thig behalf by
the Authority his intention of not becoming a regular employee of
the Authority, shall not be absorbed: by the Authority in its regular
service,

(3) If any dispute or doubt arises as to which of the properties, rights
or liabilities of the Central Government have been transferred: to': the
Authority or as to which of the employees  serving:under:the. Cefitral
Government are to be treated as on deputation with the ‘Authority, under
this sectlon such dlspute or doubt shall be decided by the Central Gov-

,,,,,,

tral Government thereon shall be final.

(€)] Notw1thstandmg anything contained in the Industrial Dlspute';
Act 1947 or in any other law for the time be1ng 1n force the absorptlon
shall not entitle such emplOyee to any compensatlon under that Actor
other law and no such claim shall be entertained by any court ‘tribunal
or other authority. : cr

+(6) In this section and in section 16, the expression:*“air’ navigation
services”, in relation to.any airport, means air traffic:services (including
aeronautical and flight information services), aeronautical communica-
tion and nav1gat1onal aids and meteorologlcal services at such a1rport

. 13. Any land required by the Authority for dlschargmg its functions
under this Act shall be deemed to be needed for a pubhc purpose and such
land may be acquired for the Authority under the provisions of the Tand
Acquisition ‘Act, 1894 or of any other corresponding law for the time being
in force R ETRR

14 Sub]ect to the provisions of séction 15, the Authdrlty shall be com-
petent to enter into and perform any contract necessary for the dlschange of
1ts functions under this Act. '

15 (1) Every contract shall on behalf of the Authorlty, be made by
the Chairman or such other member or such officer of the Author1ty as
may be generally or ‘specially empowered -in:thisbehalfi by the-Authority
and such contracts or class of ‘contracts ds may be:specified:in the regu-
lations shall be sealed with the common seal of ‘the: Authority::: - °

" Provided that ho contract exceeding such valuetor amount as the
Central Government may, from time to time, by’ order; fixin ithis behalf
shall be made unless it has been previously approved by :the:iAuthority:

Provided further that no contract for the acquisitioh ‘or &ale of im-
‘movable property or for the lease of 'any such property for a term exceed-
ing thirty years and no other contract exceeding such wvalue .or,amount as
the Central Government may, from time to time, by order, fix in this

~ behalf shall be made unless it has been prev1ous1y approved by the
, Central Government ‘

(2). Sub]ect to the provisions of sub-section (1), the form and
,manner in which any contract shall be made under thlS Act shall be such
as may be preserlbed by regulatlons ‘ : "

4 Law—32.
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r()391 “No eontract ‘which is- tiot’in ‘accordarice 'with ‘the provlmons of this
Adt\ ana the regul’atmhs shall be b1ndxng oh he A‘uthbhty

‘ "

deAPTER‘ v ;-

' FUNCTIONS OF THE AUTHORITY
St s F

Function 1116:} (ﬂ) Subject to the rules 1f any; made by the Central Govemnhent
Zf ';‘,lllle " in\ thiss behalf, ‘it :shall be the: function: of the. Authorlty <to manage bhe
utnority, .

amports refﬁcaen’tly

(2) It shall be’ the duty of the Author1ty to provide at the a1rp0rts
“such services and facilities as are necessary or des1rable for the eﬁ‘lc1ent
0perat1on of air transport services thereat '

.....

the irports s'hall cont1nue to be d1scharged By the Central Government
untll such date as that Government may, by order determlne

r(3) Without 'pre]udme to the: generality of the prov1s1ons contamed in
sub sections (I) and (2), the Authority may—- G e

»(a)plan;: develop, construct::and: mamtaln . Tunways, t:axdWays :

: ‘apmns and: termmal and ancillary: buildings at theidirponts;

B ()] construct resxdent1al bu1ld1ngs and create townshlps kfolxl,"“s'
‘employees, ’ RSt

” (c) estabhsh and mamt'ann hotels restaurants and
- at or near the” a1rports, o

oty

vy B‘stabhsh Warehouses at the a1rports for the ~stora,ge or pro-
cessing of goods;

" ity
1 (@) arnange for postal, .money . exchange, insurance. and ; tele-

'J phonehfamhtles for the usg, of ,passengers. and other pe’rsons pt the
airports; e :

RS B ix;,'!.«:;,.;;.'».‘ %

(f) make approprlate arrangements for watch and ward at the

. nﬁ(g)ﬂregul’ate“ and mntrol rthe plying of Nﬁhiclest,r an,d‘t e emr[y
2oandiexiti-ofiipassengers -and; visitors; int.the .airports. with .due regard
ERURT I to the:protoeol functions of the.Gowvernment of.India;, ¢

5 (hy-develop -and prowide consultancy ~seryiges-in,_ India-yand

u«abp(ryad dn telation, toaplannang and+ dev.elopment of ,alrports or. i ANy
ti-rfialdilities ithereat; - ' e

] RV TR B P S P
{1) establish- and manage hehports and, a1rstr1ps,

i

A5y prc)\?ide' such dransportificilities as'iarej im the: ’opmuonf’ofr rthe
L’Authority, necessaty to the paSsengers travelhng ftay air; :

. (k) form one or, more compames under t'

heRT 3ot

1 of 1956.




BEY e 7

OF 19;78] Intema,i _ lAzfrpQ;'ts Authority . 230

(4) In the discharge of its funct,lons under, this. sectlop, the Auth{grlty
s}}%l(l} pa\,‘u du@ .regard to, the developme of air; transport serv1ce and to

.............

the efﬁc1ency, economy “and safety of such service

(b)( }}Igthln conta;ned 1n thlS sectlon shau be construe;@ BSyrrs

suli(uybimnpesing .an-sobhegataon,«,yon the :;_Authomty o~ dlsohas:ge any

v Humesibly ordutys under: this - se¢tion. with respeet tozanyicairport:in

i relation tor which @ notification has mot been: issued umdeb sub—,sectmn
{1) of section 12; :

=-.fwn AGivauthesising the dlsregard by the,, Authpnty ot any/ 1a(w‘ for
K f(hﬁ,ihlme heing g, force;. or.: .

0
.....

(c)[ gl;.thorl(smg any\person to mstltul.e any proceedlng 1n res ect
of a duty or 11ab111ty to which the Authonty or, 1ts oﬂicers or Q her

employees would not otherw1se be subJect oo
BEGLAwE oA -y R T B S T CHA‘PTER1V Loy : RN ceogiit
FINANCE, ACCOUNTS AND AUDIT ‘ R
mtumfrheuAubhqmty manyrL— ' 'i'if e Powgboi: -
Y A : d t of the /..,
; nmen Autherity
ent,— ., ... . . et ,‘ to charge:
"~ fees, rent,
ifopn (a) )for \the 1a1mdmgg housmg or: parkxmgwofz amcnaitsuon for 4

, : etc.
I DTSTHE

wiitide

any-~other; service ror»fadility: offered: muconnectaom w1t1n aweraft
op.eratnOns; at: any»aﬁrpmrt heliport:on ainstrip. -

Explanatzon ~Tni'this sub-clause “aircraft”™ does not lpclude

an aircraft belonging to the Indian Defence Services and “aircraft

. .,; operations”.do not, ;mclude operat;lqns of, any. air qra,ﬂt belongmg to
iy rthessaid, Ser,vmes., . , : o o

RNV

(b): “fot" the amenities given to’ the passengers and isitors |
at any . alrport hehport or alrstrlp, :

. :‘;

sibe)r for the use; and: en]oymenb by persons of fac‘xhtges, -and
.- otheréenviees provided:: by the),Aulbhomty ak: afriy' alrpor,t hehport
‘or airstrip; RPN . _ R RN T

* i:lif

st Hre -Gy withe due aegard  fortheqinstouctions thatiithe - Cﬂrdiral) 1Gov-

v .1togrnment 'may: give, tothe Authonityy.fnem timentortimesichange Hfees

o, roomrént: from persons:svhoe) ane) given: by ther Authority -any: iacllntya for
carrying!ioni-any: trade/;or.: busmess at any airpord. oy,

18. The Central Government may, after ‘due appropriatlon madé’ by Additional

capital
P@phamenta by.law in this behalf— . . S o aandirr

PRI

+ - (@) providé: any ' capital; over: and ‘above. the oapimal pnowded grants.to
“ynder:clause (c)'of sub-section” (1) of:section: 12y that maybe )requlr-i g;h
ed by the Authority for the discharge of its functions under:this.fict ority

byithey ...
~or for any purpose Lonnected therew1th on such terms and condltlons' Qentral -
e ra?#lthat Government may determme R G‘Wemf'

(b) pay to the' Authorlty, on? suc’h terms and\condltlons as..the
Central Government may determine, by way of loans or grants such
s of’ mo ey as thAt Géverntent May' considéi™ tlebessary for the
o Pﬁclent d1scharge by 'the’ AuthOrlty"o'f “its ‘funttiohs-under- t"ﬁls “Act

j'\-r'.«‘
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Fund of 19 (1) The Authorlty shall have 1ts own fund and all receipts of the
the ; Authorlty ‘'shall be credlted thereto and all payments of the Authorlty
Authori. shall be made therefrom. o

{2) The Authomty shall have power sub]ect to ‘the prov1s1ons ~ of
this ‘Act, to.spend such.sums as it thinks fit to- cover.all .administrative
expenses of the: Autharity and on- ebjects -or for purposes autherised by

this.Act and :such isums shall be.treated as expendlture out of the fund
of the Authority.

B
¥

1 (3)-'All*moneys standing at the credit of the Authority which cannot
immediately be applied as provided in sub-section (2) shall be deposited
in the State Bank of India or in such scheduled bank or banks and sub-

]ect to such condltlons as may ‘from t1me to time be spec1ﬁed by the
Central Govérnment.

 Explanation.—In this sub-section “scheduled bank” has the same

i o meaning as in clause (e) of section 2 of the Reserve Bank of India Act
1934. o

Allodgdec - 20. (1) The Authority may, from time to time, set apart. such: amounts
tion ‘of 10 as it' thinks fit as a reserve fund or funds for the purpose of expanding
e ex1st1ng facilities or services or creating new facxhtles or'services atany
funds 7 airport or for the purpose of providing against any temporary decrease of
1, ‘révenue'ior. increase of expenditure from tramsient causesor for purposes
‘of'veplacement or-:for: meeting expenditure arising from loss er damage

from fire, cyclone, air-crash:or other accident or for meeting any liability

arlslng out of any act or om1ssmn 1n the dlscharge of ifs functlons under
th1s"Act :

L “Provided that without' prejudice to the rlght of the Authorlty to estab-
Co lish specific reserves for one or more specific purposes, the Authority
-&hall alsp: have.the power to establish a general reserve: .

bor. any' :0f the specific and ‘general reserves and the aggregate at any time
jofsuch sums:shall not exceed such:limits -as’ may, from time to time, be
fixed in that behalf by the Central Government.

© . P H2). After-making provisien for such reserve-fund'or funds and for
“bad and doubtful debts, depreciationi'in assets: and: all :other . matters
' which are’ usually :provided for by companies registered’and ‘incorpo-
rated under the Companies Act, 1956, the Authority shall pay- the bal-
.ancg of its annual net profits to the €entral Government.

21. (1) The Authority shall, before ‘the commencement of each finan-
vdigl: year, prepare .a statement.of the programme of. its activities during
pro- ithe forthcomlng ﬁnan01al year aswell as a ﬁnan01al estlmate
egrammeoi

in.respect
activities th,elfeof Biacen iDL e - : '
andifinan s o S Co ,
cial-estiz 2) The statement prepared under sub-section. (I) shall, not less than

mates::+ three months before the commencement of each financial year, be sub-

m‘mtted for: approval to 'the Central Government.
it '
(,3) The statement and the ﬂnanmal est1mates of the Authorltv may,

thh ‘the approval of, the Central Government he rev1sed by the Autho-
rity.

, 20f 1934,

Provided further that the sums vs_et apart annually in respect of each

1 of 1956,
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22, The Authority may invest its funds (including any reserve fund) Invest.
in the securities of the Central Government or in such other manner as ment of
’ may. be prescribed. . ‘ o funds.

23 (1) The Authorlty may, W1th the consent of the Central Govern- Borrow-
ment or in accordance with the terms of any general or special autho-‘g;gt}?gwe"
rity given to it by the Central Government, borrow money -from any Aythority,
source by the issue of bonds, debentures or such other instruments as it
‘may deem fit for discharging all or any of its functions under this Act TR

(2) The Central Government may guarantee in such manneér as it
thinks fit the repayment of the principal and the payment - of interest

thereon with respect to the loans borrowed by the Author1ty under sub-
section (I). '

(3) Subject to such limits as.the Central. Government may, from
" time to time, lay down, the Authority may borrow temporarily by way
of overdraft or otherwise such amounts as it may.require for d1scharg1ng T
. its functions under this Act. . oo ) - I crnide

24, (1) The Authority shall maintain proper accounts and other re- Accounts:.
leyant records and prepare an annual statement of accounts including and-audit. ..
the profit and loss account and the balance sheet in such form as may be
prescrlbed by the Central Government in consultatmn ‘with the Lomp~
troller and Auditor-General of India.

(2) The accounts of the Authority shall’ be audited annually by the
Comptroller and Auditor-General of India and any expenditure incurred
by him in connection with such audit shall be payable by the: Authonty
to the- Comptroller and Auditor- General of India,

_ (3) ,The Comptroller and Auditor-General of India and any person
appointed by him in connection with the audit of the accounts of the.
- Authority shall have the same rights and privileges. and. authority in
connection with such audit as the Comptroller and Auditor-General has -
in connection. W1th the audit of Government accounts and in part1cular “ Lot

nected vouchers documents and papers and 1nSpect any of the oﬂ'ices
of the Author1ty

" (4) The accounts of the Author1ty ‘asi cert1ﬁed by the Comptroller S
and Auditor-General of India:or any otheriperson appointed by him-in Cer
this ‘behalf together with the audit report thereon shall be. forwanded -+
annually to the Central Government and that:Government shall cause ' =
the same to be laid before both Houses of Parliament, o

MISCELLANEO‘US . SO S N

25 (1 ) The Authority shall, as soon-as may be after the end of each SmeIS-' )
~ financial year, prepare and submit to the Central Government in such Smnw‘l
form as may be prescribed a report. glvmg an account of its activities rep::‘ts 16
during that financial year and the report shall also give an account of Parlig:::
the activities which are likely to be undertaken by the Authorlty dumn‘g ment

.the next financial ‘year.

i
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~oert 11.(2) - The Central Govermment shall’ cause: such report: to. be,laig pe-

ﬂore both Houses of Parliament as. soon, as may be. after it is: submitted;,

- Delega- - 26. The Authority may, by general or special order in ertlng, deie-
tion. §'gate to the Chairman or any other member or to any officer of the Au-

thor1ty, sub]ect to such conditions and 11m1tatrons, it any, as ‘ray ™ be
41 > gpecified in the order such of its powers and functions under th1s Act
\except the powers under sectron 37) as it may deem necessary '

Authenti- 27: All orders and decisions of the Authority shall be: authentacated

-cation of
orders and by the signature: of the Chairman or any other member authorised by

otherins. e Authority, in this behalf .and all other mstruments executed by, the
truments A4u.thor1ty shall be authentrcated by the signature of an ofﬁcer of the

of the Authority authorised by the Authorrty in this behalf.

Authority, -

Officers - ©28. All officers and' ‘employees of ‘the Authority shall, When ;acting or
and em- ﬁurportmg to act in pursuance of ‘the provisions of this Act’or of atiy’

ployeesof riffe: or regulition made"theretinder, be deemed-to be public servants

specified under sub-section (1) (hereafter in this section referred to as

" 45 of 1860.

43 of 1961.

the Autho- yithin the meaning of section 21 of the Indian Pénal Code:
rity to be
publigi ;- :7- Lo
i senvants‘;s‘:u : ’
. . 29, No su1t prosecutlon or other legal proceeding shall lie agalnst the
Protection
of action Authorlty or, any member or any ofﬁcer or other employee of ‘the  Au-
taken thorlty for anything which" is ih good falth done or 1ntended to be’ done
'nger the in pursuance of this Act or of any rule or regulation made theréunder or
' for any damage sustained. by -any aircraft or vehicle. in consequence of
any. defect .in any of the alrports or other thlngs belongrng to or, under
the,. control of the Authorlty
Custody 30, Sub;ect to such -regulations as. the Authomty may make 1n thl§
and dis- behalf, the Authority shall provide for securing the safe custody and
posal of ré'Stor‘ation of any‘property ‘which, while not in propercustody, is found
lost pro- o1 any- premises belonging to the ‘Authority or under its overall condzrol
perty. or i any'aireraft on any:such premises. - B R P R
Provisions 31, For the purposes of the Ircome- tax Act 1961 or any other ‘enact:
_relating ment for the time being in force relatmg to income- “tax or any other tax
to income- on_incorne, “profits or gains, the Authorlty shall” be' deerrfed’ to He''a dom:
tax. pany within the meaning of the Income-tax Act, 1961 ‘and shall be 11able
to tax accordingly on its income, profits and ga1ns 7 "
Power « ::32i.The Authority may- undertake. to.carry out on. behalfiofy any
ofthe ~ person. any " works. ~serviges .or -any class :of. works .or ser-
;‘(\)“&ggzlr'iy wigces en such terms andvcond1t1ons as: may be .agreed. upon - between the
take cer- Authority and the:person: concerned S : . RS T
tain P : ;f.‘,,vi : : :
works,
Power of 33. (I) If at any time the Cenfral Government is. of opinion that in
Central the public interest it is necessary or expedlent so to do, it may, by order,
?nmﬂ:; direct the Authority to entrust, the management of any =zirpert with
tempro- effect from such date and to such person as may be specified in the order
. rarily .~ and the, Authority: shall be bound, to comply with such direction;
divesh. ciw:. N
the!. " Provided that pefore an order is made under this sub-section’ ‘thie" Au-
Ox;ntzttl:orltyf 'thorlty shall be given a reasonable opportumty of belng heard in' the
. managex: matter . - IR ) ; - i;;‘.‘,“
'a',?;rﬂgont. {2) Where the managemcnt of any airport is: entrustod totany: person
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thé stithorised person), the -Authority shall ‘cease to exercise and dis-
charge all its powers and functions under this ‘Act in relation to such
ainport and such powers and functions shall be exercised and discharggd
by the.. authorlsed person in_accordance with the 1nstruct10ns, if  any,

which the Central Government may give to the authonsed person frpm-
~ time to tlrne

»Pﬁ(wiﬂed:thatt no-such power or _fztmctibn;a:s. rnay~be 'S\pec»iﬁe.d by .‘the .

Centtali Government by a general or special order shall be exercised:or
discharged. by: the authorised person -except wrth the prev10us sanction

_ of ‘the Central Government.

- £3) ‘An order made; under sub-section ‘(1) -shall, ‘unless rescinded, be
in operation for a period of six months from the date on - which::the

. management of the airport is entrusted to the authorised person:

Provided that the Centrel Government may extend snch period:for a
further _period or periods not exceedmg elghteen months.

¢i1{4) During the operation of an order made under sub-section (1), it
shall be' competent: for -the Central Government to issue, from time to
time;. such -directions to the Authority as are necessary to enable the
authorised person to exercise the powers and discharge the functions of
the Auythority under this Act in relation to the airport, the management

: of whlch has been entriusted to him and'in partlcular to transfer any sum
- of moéney from the fund “of the Authority to the authorised person for the

- management of the airport and every such direction’ shall be combplied
wrthﬁbe the Authorlty

(5) On the cesser of operatlon of any order made under su‘b—sectmn

1) ‘in relation to-any airport; ther-authorised person ishall ‘cease to exer-

cise and perform ‘the powers and functions:of* the ‘Authority. under this

Act in: relation to. such airport and the -Authority. shall continue to exer-
Cise anq perform such powers and functmns in accordance W1th pro-

_visions . of thls Act

1+ (6).0n the cesser .of operatlon of any order made under sub sectlon
;(1) in, relati to any airport, tn authorlsed person shall hand over to

_the Authomty any property (ine. L.ng any sum of money or other asset)

remaining with him in connection w1th the management of such a1rport

D) Anythlng done or any action taken lawfully by the authorised

}person in. re}ahon to any a1rport durlng the perlod of operatxon of an

v'taken by the Authorlty and shall be bmdmg on the Authorlty

’ 34 (1) If at 'my time, the Central Government is of opinion—

(a) thart on . account of a grave emergencyg the Authorlty, isiun-

REY »able fo dlschar,ge the functions and duties 1mposed on it by or: under'

the provisions. of this-Act; or

- (b) that the Authority has persistently made default in com-

- plylng with any direction issued by the Central Government under

" this Act or in the discharge of the furictions and duties 1mposed”on
it by or under the provisions of this Act and as a result of “which
«~default the financial position -of .the Auth@rlty or the admlmcftratmn
of any airport has deteriorated; or:

Power
of Gene
traerema

Authomty,
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.. {c) that circumstances exist which render it necessary in the
-~ public interest so to do,: ‘

the Central Government may, by notification in the Oﬁimal Gazette
supersede the Authority for suich period, not. exceeding ‘six months, as
may be spec1ﬁed ifi' the notification:

~ Provided that before issuing a notification under this sub-section for
the reasons mentioned in clause (b), the .Central Government shall ‘give
&'reasonable opportunity to the Authority to show cause why it should -

1ot be superseded and shall consider the explanations and obJectlons if
any, of the Authorlty

'

* (2) Upon the publication of a notification under sub-section (1) super-
seding {the Authorlty, :

- (a) all the member_s shall, as from the date of ;upersession, vacate
- «itheir offices as such;

(b) all the powers, functions and duties which may, by or under

‘the provisions of this Act, be exercised or discharged by or on behalf

‘of the ‘Authority, shall, until the Authority is re-constituted under

 sub-section (3), be exercised and discharged by -such person or per-
‘sohs as the Central Government may direct;

L (c) all property owned or controlled by the Authonty shall until
.. the Authority is re- constltuted under  sub-section (3), Vest in the
. .-Central Government, '

(3) On the expiration of the period of supersession spec1ﬁed in the
no‘nﬁcahon issued under sub-section (I), the Central Government may—

{a) extend .the period of supersession for such further .term,
o not exceedlng six months as it may consider necessary; or

L (b) re-constitute the Authorrty by fresh appointment and in such
" case any persons who vacated their offices under clause (a) of sub-
section (2) shall not be deemed dlsquahﬁed for appointment:

Prov1ded that the Central Government may, at any time before the
exp1rat10n of the period of supersession, whether as’ orlglnally specified
under stib-section (1) or as extended under this sub-section, take actlon
under clause (b) of this sub-section.

7 (4) The Central Government shall cause a notification issued under

: sub-sectron (1) and a full report of any action taken under this section
and the circumstances leading to such action to be laid before both Houses
of Parhament at the earliest opportunity.

35, (1) Without prejudlce to the foregoing prov1s1ons of thlS Act the
Author1ty shall, ih the discharge of its functions and duties under this
‘Act, be bound by ‘such directions on questions of policy as the Central
Government may give in writing to it from time to fime:

Prov1ded that the Authority shall as far as practicable, be given oppor-

tumty to express its views before any direction is given under’ thls sub-
sectlon

Cye

et (2Y The decision of the Central Government whether a questlon s '
one of policy or not shall be ﬁnal
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36. (1) The Central Government may, by notification ih the Official

Crazette, make rules for carrying out the purposes of this Act.

(2). In particular and without prejudice to the generality of the fore-
going power, such rules-may provide for—

(a) the conditions of service of the Chairman and other members
under section 5 including the salaries payable to the Chairman and
to the members who are required to render whole-time service and

the fees and allowances payable to the members who are required
to render part-time service;

(b) the period of notice required to terminate the appointment.
of any member, who is required to render part-time service and who
is not a servant of the Government, under section 5, and the period

“of notice that may be given to the Central Government by a member
before he resigns his office, under that section;

(¢) the conditions and, _11m1tat1ons subject to which the Authdrit,v

may appoint officers and other employees under sub-section (1) of
‘section 10; ’ '

(d) the terms and conditions subject to which the non-recur-
ring expenditure incurred by the Central Government for or in con-
nection with the purposes of any airport shall be treated as the capi-
tal provided by the Central Government to the ~Authority under
clause (c) of sub-section (1) of section 12;

under section 22;
(f) the form in which the Authority shall prepare the annual

statement of accounts including the profit and loss account and the
" halance-sheet under section 24; and ’

(n) any other matter which is to be or may be prescribed.

(3) Every rule made under this section shall be laid as soon as may
be after it is made before each House of Parliament while it is in session
for a total perlod of thlrty days Wh1ch may be compr1sed in one sessmn

in makmg any modlﬁcatlon in - the rule or both Houses agree that the

rule should not be made, the rule shall thereafter have effect only in such

modified form or be of no effect, as the case may be; so, however, that

any such modification or annulment shall be without pre1udlce to the
¢ validity of anything previously done under that rule.

37. (1) The Author1ty may make regulatlons not inconsistent .v1th

I‘lS Act and the rules made thereunder to provide for all matters for

- which provision is necessary or expedient for the purpose of giving effect
to the provisions of this Act.

--(2) Without prejudice to the generallty of the foregoing power, such
1egu1at10ns may prov1de for~—

B ‘n) the t1mes and p]aces of the meetings of the Authou’w and.
_ the procedure to he followed for the transaction of husiness at- such
meetings under sub-section (1) of section 8;

) 4 TLaw-—33
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(e) the manner in which the Authority may invest its funds .
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o (b) the conditions of service and:the remuneration of oﬂ"lcers :

and other employees appointed by the Authority;

“(c) the contracts or class of contracts which are to be sealed
with the common seal of the Authority .and the form-and. manner: m
which a contract may be made by the Authorlty,

(d) the storage or processmg of - goods in any warehouse estab-

: lished by the Authority under clause ) of sub-section (3) of. sec-
tion 16 and the charging of fees for such s;torag,,e or_processmg,_

(e) the custody and restoration of lost property and the terms
-and conditions under which lost property may be restored to the
-person entitled thereto, -under section 30; :

(f) the di,sposél -of. any lost property in cases »wh‘ere,‘such pro-
perty is not restored"u_nder section 30;

: . (g) securing the safety of aircraft, vehicles, and persons using
the airport and preventing danger to.the public arising from the use
and operation of aircraft in the airport;

(h) preventing obstruction W1th1n the airport for its normal
functioning;
(1) 'prohibiting the parking or»wéiting of any vehicle or carriage
"~ within the airport except -at places specified by the Authority;

(j) prohibiting or restricting access to any part of the a‘irport'.

(k) preserving order within the airport and preventing damage R

to property therein;
1) regulating or restricting advertising ‘within the airport;

(m) requiring'any person, if so directed by an officer appointed

by the Authority in this behalf, to-leave the alrport or any particular

part of the a1rport and

zurport

3-8. (1) Anyre’gulation'which ‘may be made by the ‘Authority under

this Act may be made by the Central Government: by notification in

the Official Gazette within one year of the constitution of ‘the Authority-
and any regulation s6 made may be altered or rescinded by the Autho-

rity by means of a regulation ‘inade by it under this Act.

(2) No regulation made by the Authority under this Act shall héve

effect until it has been approved by the Central Government and . pub:
lished in the Official Gazette

39. Any regulation made under any of the clauses (g) to (m) (in-
" clusive) of sub-section (2) of section 87 may provide that a contraven-

tion thereof shall be punishable with fine which may extend to five
hundred rupees and in the case of a contmulng ‘contravention with an
additional fine Whlch may extend to twenty rupees for every day during
which such contraventlon contmues after conv1c‘uon for the ﬁrst such
coutraventlon i

J_,ﬂm/, b\a, Aet 72 éf 1985, 8.3.

(rn) generally for the efﬁc1ent and proper management of “the
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40. (I) If any difficulty arises in giving effect to the provisions of
this Act, the Central Governnfént may, by general or special order pub-
lished in the Official Gazette, make such provisions not inconsistent with
the provisions of this Act as appear to it to be necessary or. exped1ent
for the removal of the dlfﬁculty

Provided that no such order shall be made after the expiration of
one year from the commencement of this Act.

(2) Every order made under sub-section (1) shall be 1laid, &4s sooti
as may be after it is made, before each House 6f Parliatient while it is
" in session for-a total peried of thirty.days which may be coinptised in
one session or in two successive sessigns and if before the expiry of the
session in which it is so laid or the session immediately following both
Houses agree in making any modification in the order or both Houses
agree that the order should not be made, the order shall thereafter have
effect only in such modified form or be of no effect, as the case may be;
so, however, that any such modification or annulment shall be without
prejudice.to the validity of anything previously done under that order.

41, In sub-section (2) of section 5 of the Aircraft Act, 1934, for clause
(b), the following clause shall be substituted, namely: —

“(b) the licensing,' inspection and regulation of aerodromes, the
conditions under which aerodromes may be maintained, the prohibi-
“ibion or regulgtion of the use of. tinlicensed aerodromes, and the fees
which may . bg  charged at.those aerodrgmes . to Whlch the Inter-
national Airports Authority Act, 1971 does not apply or is not made
‘applicable:

Provided. that until the date determined by the Central Govern-

Powert
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ment under the proviso to sub-section (2) of section 16 of the Inter— ;

national Airports Authority Act, 1971 any rule made under this
clause may provide for the charging of fees for providing air traffic
services (including aeropautical and flight information services).
aeronautical communication and navigational aids wng- metepgrologlcal
services at any aerodrome to which the said Act svulies or is made
apphcable
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